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CENTRAL ADMINISTRATIVE TRIBUNALGUWAHATI BENCH. 
,- 

O.A.No. 243 of 2005 

DATE OF DECISION 15.09.2005 

Shri Th .S•ubhash Chandra Singh & 
Sri Madhu K.P. 	 APPLICANT(S) 

Mr.AdiI Ahmed. 
ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS-

Union of India & Ors. 

Mr.M.U.Ahmed,Addl. 
C.G.S.C.. 

RESPONDENT(S) 

ADVOCATE FOR THE 
RESPONDENT(S) 

• THE HON'BLE MR. JUSTICE G. SIVARAJA- VICE-CHAIRMAN 

1. 	Whether Reporters of local papers may be allowed to see the 
• 	judgments? 

.2. 	To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether. the judgmen€ is to be circulated to the other .,4 

• 	Benches? 	 . 

judgment delivered by Hon'bl Vice-Chairman. 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH 

Original Application No.243 of 2005. 

Date of order: Thisthe 15' Day of September, 2005. 

HON'BLE MR.JUSTICE GSIVARAJAN,  VICE-CHAIRMAN 

Shri Th.Subhash Chandrà Singh 
SbnofSh.Th.BabuSingh 
Pharmacist, SSB 
Present place of posting 
Commandant 41h  Battalion, SSB, 
Palia, 
P.O,Palia Kalan 
District-Lakhimpur Kheri(UP) 
State-Uttar Pradesh 
Pin- 262902. 

Sri MadhuK.P. 
• Son of Shriu KPurshotharnan 

Present place of posting 
Office of the Deputyinspector 
General, Sector HQRS,SSB, 
Barauni HFCL complex, 
P.O.-Urvaraknagar Nagar, 
District-Begusarai 
Bihar851115 	 Applicants 

By Advocate Mr.Adil Ahmed, 

-Versus- 

The union of India represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
South Block, New Delhi-110001. 

TheDirectorGèheral,SSB, 
Block-V(East). 
R.K.Puram. 

• New Delhui-1 10066, 	• 

The Deputy Inspector General, SSB 
V 	

Training Centre, Salonibari 
\lia-Tezpur, 	V  
District-Sonilpur 	 V  

• 	Assam-784104, 

-The Deputy Insspector General, • 
Sector HQRS,SSB,Baraini.HFCL 
ComplexP.O.-Urvaraknagar Nagar 
District-Begusarai 
Bihar-851115. 	V 
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is no misrepresentation or suppression of facts on. the part of the 

applicants iii the matter of grant of Ration money allowance. The 

5. The commandant, 
4' Battalion, SSB,Palia., 
:p.o.-Palia Kaian 
District-Lakhimpur Kheri(UP) 
State'Uttar Pradesh, 
Pin -2 62 902. 	. 	

Respondents 

ByAdvocate .Mr.M.U.Ahmed,Addi.C.G .S .C. 

SIVARAIAN,L(V.C): 

The applicants two In number are presently working as 

Pharmacist and Senior Field Assistant (M) respectively under the 

Respondents. Their grievance is that the Ration Money Allowance 

• which was given to them for serving in the North Eastern Region was 

discontinued all of a sudden from June 2005 without any valid reasons. 

They are also aggrieved by the direction issued in the order-dated 

30.5.2005 •(Annexure 4) for recovering the Ration money allowance 

• 	paid to them for the period beyond 31.2.2003 

2. 	1 have heard Mr A. Ahmed,.learned counsel for the applicants, 

and Mr M. U. Ahmed learned Addi. C.G.S.0 for the 

Respondents. Mr A. Ahmed, learned counsel for the applicants, submits 

that the applicants were receiving Ration money as per the Government 

orders issued in that.regard but the Respondents have stopped the 

Ration money allowance from June 2005. He submits that there are no 

valid reasons for such withdrawal. .The counsel also submits that there 
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counsel has also relied on a decision of this Tribunal in O.A-No.15 of 

200.5 dated 4.7.2005(Annexure .5). Mr.M.U. Ahmed learned additional 

Central Government Standing counsel on the other hand submits that 

under the relevant Government orders Ration money allowance was 

due only.tiIl 31.102003 and that payment of Ration money thereafter to 

the applicants was due to a mistake. The Standing counsel further 

submits that th Respondents are justified in recovering thee excess 

payment of Ration money allowance from the applicants. 

3. 	This Tribunal had occasion to deal with 	an identical 

situation in OiL No.15 of 2005. In that case the discontinuance of 

Ration Money Allowance beyond 31.10.200, was upheld. However, 

recovery of excess payment of ration money allowance was held to be 

not justified since there was no misrepresentation or.suppression of 

facts on the part of the applicants there in. In this case also the 

applicants have dearly stated that there is no misrepresentation or 

suppression of facts on the part of the applicants. The impugned order 

also shows that the payment of Ration Money Allowance' was paid to 

the applicants only due to mistake. In view of the order dated 4.7.2005 

in O.A.No. 15 of 2005 1 am of the view that this application can be 

disposed of at the admission stage itself. Though the applicants had 

challenged the order of discontinuance of Ration money allowance 

beyond 314O.2003 no valid materials are placed by the applicants for 

sustaining their contention. In the circumstances while upholding the 

decision of the Respondents to. discontinue the payment of Ration 

Money Allowance beyond 31.10.200 I direct the Respondents not to 

recover any amount from the, applicants towards excess. payment of 

Ration money allowance beyond 31.10.2003. However, it is made clear 

that if any amount has already been recovered from the applicant 

91 
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towards excess payment of Ration money allowancethe same will not 

• be paid to the applicants. 

The O.A. is disposed of as above at the admission stage itself. 

(G.SIVARAJAN) 
VICE-CHAIRMAN 
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IN THE CENT A LT TRIBUNAL, 
C. 

(An Application Under Section 19 Of The Central AdministuLtive Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	 OF 2005. 

Shii Th. Subbash Chandra Singh & another 
Applicants 

Versus - 

TheUnionoflndia&Others 	 ...Respondents 

LIST OF DATES AND SYNOPSIS 

The applicants are working in the non-executive cadre in the office of the 
Sashastra Seem Ba! (S.S.B in short) under the ministr3 of Home Affairs. 

29.11.1996 Respondents issued office memorandum declaring Salombari as 'B' 
category station for the purpose of concession (except clothing grant) 
(ANNEXURE —1) 

12.12.2000 Directorate of SSB issued order dated 12.12.2000 stating that regarding 
categorization of 'B' and 'C' station for review the sanction is operative for 
apenodof3yearsw.e.f. 01 11.2000 (ANNEXURE-3) 

08.02.2001 Cabinet Secretariat vide order dated 30.01.2001 extended the benefit of 
ration money allowance to the applicants working in the Bongaigaon 
station which was communicated by the Office of the Directorate, SSB, 
New Delhi, vide letter dated 08.02.01 (ANNEXURE —2) 

30.05.2005 Respondents vide impugned order dated 30.05.02 directed all concerned 
that no ration money allowance is admissible to any civilian staff posted in 
earlier declared group 'B' and 'C' stations beyond 31.10.03. It is further 
directed to take necessary action to recover the excess payment made to 
civilian employees beyond 31.10.2003 (ANNEXURE —4) 

04.07.2005 This Hon'ble Tribunal in OANo.15/2005 restrained the respondents in 
recovering the excess money paid as ration money allowance 
(ANNEXURE - 5). 

Hence this Original Application before this Hon'ble Tribunal. 
PRAYERS 

Relief(s) soui!ht for 

Under the facts and circumstances stated above, the applicants humbly pray that 
Your Lordships be pleased to admit this application, call for the records of the case 

cL 



and issue notice to the respondents to show cause asto why the relief(s) sought for 
in this application shall not be granted and on perusal of the records and after 
hearing the parties on the causes that may be shown, be pleased to grant the 
following relief(s). 

L . 	That the Hon'ble Tribunal be pleased to set aside and quash the impugned order 
issued under letter No. 30/SSB/A 2/03 (17) 2420 dated 30.05.2005 (Annexure - 5). 

2 	That the Flon'ble Tribunal be pleased to declare that the respondents are not 
entitled to make any recovery of ration allowance in terms of the impugned order 
dated 30.05.2005. 

Costs of application 

Any other relief (s) to which the applicants are entitled as the Hon'ble Tribunal 
may deem fit and proper. 

- 	Interim Order prayed for 

During pendency of the application,, the applicants pray for the following interim 
relief:- 	 * 

1. That the Hon'ble Tribunal be pleased to stay the operation of impugned order 
issued under No.30/SSI3/A 2/03 (17) 2420 dated 30.05.2005 (ANNEXURE - 4) 
till disposal of this Original Application. 

3Y5\ 



IN THE CENTRAL ATRAT JNAL, 

(An Application Under Section 19 Of The Central Adminisirative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. c-4 3 OF 2005. 

...Applicants 
- Versus - 

The Union of India & Others 	 .. . Respondents 

\p 

INDEX 

Si. No. Annexure Particulars 	H Page No. 

I ... Application lto9 

2 ... Verification jt) 

3 1 Copy of the order 
dated 29.11.96  

4 2 Copy of the order 
dated 08.02.2001  

5 3 Copy of the Order 
dated 12.12.2000 I  

7 4 Copyofthe 
impugnedorder 
dated 30.05.2005  

8 5 Copyofthe 
Judgment and order . 

dated 04.07.2005 

Date: 
	 Filed Dy: 

(V 
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IN THE CENTRAL 	
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ThIISTRATIVE TRIBU 

GUWAHATI B8NCW GUWAHATL_ 

C?' 

AL, 	 4 

(An Application Under Section 19 Of The Central Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION 	a  Lf 3 	OF 2005. 

Shri Tb. Subhash Chandra Sng 
Son of Sb. Th. Babu Singh 
Pharmacist, SSB 
Present place ofrsting - 
Commandant 4 Battalion, SSB, 
Palia, 
P.O.- Palia Kalan 
District - Lakhimpur Kheri (UP) 
State - Uttar Pradesh 
Pin— 262902. 

ShriMadhuK.P. 
Son of Shri K. Purshothanian 
Present place of posting - 
Office of the Deputy Inspector 
General, Sector HQRS, SSB, 
Barauni HFCL complex, 
P.O.- Urvaraknagar Nagár 
District - Begusarai 
Bihar — 851115. 

Applicants 

1; 	The Union of India represented by the 
Secretaiy to the Government of India, 
Ministiy of Home Affairs, South 
Block, New Delhi-i 10001. 

The Director General, SSI3, 
Block-V (East). 
RK.Puram, 
New Delhi— 110066. 

The Deputy Inspector General, SSB 
Training Centre, Salonibari 
Via * Tezpur, 
District - Sonitpur 
Assam-784 104. 

The Deputy Inspector General, 
Sector HQRS, SSB, Barauni HFCL 
Complex, P.0.- Urvaraknagar Nagar 

-. 



District - Begusarai 
.Bihar-851 115. 

6. 	The Commandant, 
4th Battalion, SSB, Palia, 
P.O.- Palia Kalan 
District - Lakhimpur Kheri (UP) 
State - Uttar Pradesh 
Pin-262 902 

• (i 

DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is made against the impugned order dated 

30.05.2005 issued by the office of the Directorate General of SSB, Govt. of 

India, Ministiy of Home Affairs, New Delhi, wiierein it is directed to take 

necessary action to recover the excess payment made to the civilian 

employees in the form of Ration money, posted at Salonibari beyond 

31.10.2003. 

JURISDICTION OF THE TRIBUNAL: 

The Applicants declare that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 	 - 

LIMfl'ATION: 

The Applicants further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 	Tlat the applicants are citizen of India and as such they are entitled 

to all the rights, protections and piivileges as guaranteed under the 
Constitution of India. The applicants are civilian Central Government 

employees working in the non-executive cadres in the department of 



Sasbastra Seema Ba! (S.S.B. in short). The Applicant No.! is working as 

Pharmacist and presently posted in the office of the Commandant, 4th 

Battalion, SSB, Palia, P.O.- Palia Kalan, District - Lakbimpur Kheri (UP), 

State - Uttar Pradesh, Pin - 262 902, he was earlier posted at Salombari, 

Tezpur, Assam under the Deputy Inspector General, SSB Training Centre, 

Salonibari since 01-12-1999 to 10.05.2005 and the Applicant No.2 is 

working as Senior Field Assistant (M) and presently posted in the office of 

the Deputy Inspector General, Sector HQRS, SSB, Barauni HFCL 

Complex, P.O.- lJrvaraknagar Nagar, District - Begusarai, Bihar - 851 

115, he was earlier posted at Salonibari, Tezpur, Assam under the Deputy 

Inspector General, SSB Training Centre, Salonibari since 16.06.2001 to 

31.05.2005. 

4.2 	That the applicants pray permission to move this application jointly 

in a single application under Sec 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rules 1987 as the reliefs sought for in this 

application by the applicants are common, therefore, they pray for granting 

leave to approach the Hon'ble Tribunal by a common application. 

4.3) That it is stated that vide office memorandum issued under letter 

No.9/SSB/A 2/86 (i) - NA dated 29.11.1996, Salonibari has been declared 

as 'B' categoly station for the purpose of concession (except clothing grant) 

vide order dated 27.11.1996. However, at that point of time the applicants 

were not given the benefit of ration money / ration allowance, however, the 

said benefit was extended to the non-executive staff including the 

applicants working in the Salonibari got the ration money allowance vide 

Cabinet Secretariat Order bearing letter No.A-4901 1/2/2000-DO-I (Vol II) 

—99 dated 30.01.2001 which was communicated vide memorandum issued 

office of the Directorate, SSB, New Delhi vale letter No.30/SSB/A-2/97 

(17) - 485-508 dated 08.02.2001. In the said memorandum it is further 

stated that all non-executive personnel including ministerial personnel 

holding non-gazatted posts and posted to categoiy 'B' and 'C' stations 

declared vide this Directorate order No.30ISSB/A-2/97 (17) dated 

01/11/2000 are entitled to draw ration allowance w.e.f. 30/01/200 1. In 

tenns of the aforesaid orders of the Directorate the present applicants were 

granted ration money allowance w.e.f. 30.01.2001 and thereafter. 

\ 
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Copy of the order dated 29.11.96 and order dated 

08.02.2001 are enclosed herewith for perusal of the 

HOn'ble Tribunal as ANNEXURE - 1 & 2 

respectively. 

4.4 	That it is stated that the Directorate of SSB also issued order 

bearing letter No.30/SSB/A 2/97 (17) dated 12.12.2K, wherein it is stated 

that in continuation order even No. dated 01.11.2000 regarding 

categorization of '13' and 'E' station for review the sanction is operative for 

a period of 3 years w.e.f. 01.11.2000, in clause 2 of the said letter it is 

further directed to all Dos/DISG of Training Centres and FA Gwaldms are 

requested to keep a note and submit their proposals in details at least 6 

months in advance that is on or before 30.05.2003 for taking further action 

at this end. The relevant portion of the order dated 12.12.2000 are quoted 

below: 

ORDER 

In continuation of this Directorate order of even number dated 

01.11.2000 regarding categorization of 'B' and 'C' stations for review, the 

sanction is operative for a period of three years w.e.f.l.11.2K. 

All Dos/DisG of Training centres and FA Cwaldan are requested to 

keep note and sumit their proposal in details at least six months in advance 

i.e. on or before 30.5.2003 for taking further action at his end. 

In view of the aforesaid order dated 12.12.2000 it is quite clear the 

office of Director SSB has categorically directed to put up the proposal for 

further sanction of ration money allowance well in advance at least 6 

months in advance so that order could be issued to enable the employees to 

continue the benefit of ration money allowance. 

A copy of the order dated 12.12.2000 is enclosed 

herewith for perusal of Hon'ble Tribunal as 

ANNEXLJRE —3 

4.5 	That it is stated although the sanction was accorded for continuation 

of ration money allowance to the civilian employees working 'B' and 'C' 

station for 3 years till 01.11.2003, however,, the local authority continued to 

I- 



provide the aforesaid benefit of ration money allowance to the applicants 

till the month of June 2005 and since the same paid to the applicants by the 

authority itself they have received the same and spent the said allowance in 

maintaining their dependent fmily members. They have not obtained the 

said allowance by way of fraud, rather the allowance was duly paid to the 

applicants by the respondents themselves. 

4.6 That most surprisingly the respondents vide impugned 

memorandum issued under letter No.30/SSB/A2/03 (17) 2420 dated 30th  

May, 2005, the Director General, SSB has directed all concerned that since 

ration money allowance which was sanctioned and operative w.e.f. 

01.11.2000 to 3 1.10.2003 as such no ration money is admissible to any 

/ civilian staff posted in earlier declared group 'B' and 'C' stations beyond 

J 31.10.2003. It is further directed to take necessary action to recover the 

excess payment made to all civilian employees beyond31.10.2003 as rat on 

v money allowance and to stop claim of hardship allowance with immediate 

effect. It is not disclosed how stoppage of hardship allowance is related 

with ration money allowance. As stated in the preceding paragraph that the 

ratio money allowance sanctioned to the present applicants by the local 

authority beyond the sanctioned period, therefore, the present applicants 

cannot be held responsible since they have no hands in the matter of 

sanction or discontinuation of ration money allowance, when the authority 

paid the ration money allowance to the applicants and they have spent the 

same as such question of recovery does not arise for no fault of applicants. 

Moreover, it will cause great financial hardship to the applicants if the same 

is allowed to recover from the applicants., The impugned order dated 

30.05.2005 has been issued without providing any opportunity to the 

applicants, therefore, the impugned order is liable to be set aside and 

quashed only on the short ground that the impugned order has been passed 

in total, violation of the principles of natural justice. Moreover, the 

applicants have not committed any fraud in receiving the ration money 

allowance, therefore, the impugned order is not sustainable in the eye of 

law. 

A copy of impugned order dated 30.05.2005 is 

enclosed herewith for perusal of the Hon'ble 

Tribunal as ANNEXURE 4. 



4.7 	That your applicants state that they have recently been informed 

regarding the recovezy of the ration money allowance in terms of the 

impugned order dated 30.012005 and which is going to be effected from 

the pay bill of the applicants from the month of September, 2005 as such 

they have not other alternative but to approach this Hon'ble Tnbunal for 
4 

passing of the appropriate orders, for setting aside the impugned order 

dated 30.05.2005. 

	

4.8 	That your applicants further beg to say that the similar facts 

situation this Hon'ble Tribunal was pleased to restrain the respondents to 

make any recoveiy of ration money allowance the vide learned Tribunal's 

order dated 04.07.2005 and 20.07.2005 passed in OA.Nos. 15/2005 and 

192/05 resepectively. The applicants being similarly situated and as such 

the Hon'ble Tribunal be pleased to restrain the respondents to make any 

recovely on the ground that sanction was not obtained beyond 30.10.2003 

and further be pleased to direct the respondents to obtain necessaiy sanction 

from the Govt. of India to continue the payment of ration money allowance. 

Copy of the judgment and order dated 04.07.05' 
- 	' 	enclosed herewith for perusal of 

Hon'ble Tribunal as ANNEXIJRE 5 

respectively. 

	

4.9 	That this application is made bonaflde and for the cause ofjustice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, in receiving the ration money allowance beyond 30.10.203 

the applicants did not commit any fraud or misrepresentations and as such 

they are not responsible for grant of the ration money allowance beyond the 

sanctioned period. 

5.2) For that, applicants are legally entitled to payment of ratio money 

allowance in terms of the various judgments of this Hon'ble Tribunal as 

well as in view of the order of the Directorate of SSB. 

5.3) For that, inspite of the specific direction of the Directorate the local 

authority did not place the proposal for further sanction and continuation of 
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ration money allowance beyond 30.10.2003 as such the present applicants 

cannot be held responsible for payment of ration money allowance beyond 

30.10,2003. 

5.4) For that, the impugned order dated 30.05.2005 has been issue in 

total violation of principles of natural justice, that is without providing any 

prior opportunity to the applicants and on that source alone the impugned 

order is liable to be set aside and quashed. 

5.5) For that, the action of the Respondents is arbitraiy, malafide and 

discrintinatozy with an ill motive. 

5.6) For that, in any view of the matter the action of the Respondents are 

not sustainable in the eye of law as well as fact. 

The applicants craves leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing of this instant application 

DETAILS OF REMEDIES EXUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicants except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MAFILRS NOT PREVIOUSLY FILED OR I'ENDING BEFORE 

ANY OTHER COURT: 

That the Applicants further declare that they have not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 

Under the facts and circumstances stated above, the Applicants 

most respectfully prayed that Your Lordships may be pleased to admit this 

application, call for the records of the case, issue notices to the 

ce 
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Respondents as to why the relief and relieves sought for the Applicants 

may not be granted and after hearing the parties may be pleased to direct 

the Respondents to give the following relief(s). 

	

8.1 	That the Hon'ble Tribunal may be pleased to set aside the impugned 

order issued under letter No.301SSB/A 2/03 (17) 2420 dated 30.05.2005 

(ANNEXURE - 4). 

	

8.2 	That the Hon'ble Tribunal be pleased to declare that the respondents 

are not entitled to make any recoveiy of ration allowance in terms of the 

impugned order dated 30.05.2005. 

	

8.4 	Costs of the application. 

	

8.5 	Any other relief (s) to which the applicants are entitled as the 

Hon'ble Tribunal may deem fit and proper. 

INTERIM ORDER PRAYED FOR: 

During the pendency of the application,, the applicants pray for the 

following interim relief:- 

	

9.1 	That the Hon'ble Tribunal be pleased to stay the operation of 

impugned order issued under letter No.301SSB/A 2/03 (17) 2420 dated 

30.05.2005 (ANNEXURE —4) till disposal of this Original Application. 

APPLICATION IS FILED 11IROUCiH ADVOCATE. 

PARTiCULARS OF 12.0. 

I.P.O. No. 	:- 	 Cc 	ç9) 5. 2- 

Date of Issue :- 	- a, ,- 
lssucdfrom :- 

Payable at 	:- 

Cy5-zJ' 

LIST OF ENCLOSURES: 

As stated in Index. 

' 	C. 
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-V E R IF IC A TION- 

I, Shri Tb. Subbash Chandra Singh, Son of Sli. Tb. Babu Singh, 

Pharmacist, SSB, Present place of posting - Commandant 4th  Battalion, SSB, Palia, 

P.O.- Palia Kalan, District - Lakhimpur Kheri (UP), State - Uttar Pradesh, Pin - 

262 902. I am the Applicant No.1 of the instant application and as such I am 

authorized by other Applicants to sign this verification and do hereby solemnly 

verify the statements made in accompanying application and in paragraph nos.  

are true to my knowledge, those made in 

paragraph nos. 4 , 4 g are being matters of records 

are true to my information derived there from which Ibelieve to be true and those 

made in paragraph 5 are true to my legal advice and rests are my humble 

submissions before this Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this Verification on this the Yl- 
 day of 	2005. 
/4. 

\r\ 	
ii>jS 
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ANNEXURE —4 

(Typed Copy) 
IMMEDIATE 

N6.30/SSB/A2/03(17) 
Government of India 

Ministry of Home Affairs 
Directorate General SSB 

East Block - V, RK.Puram 
New Delhi— 110066. 

Dated, the 30th  May, 2005. 

MEMORANDUM 

Sub: Regarding over payment of Ration Money. 

Please refer to your FAX message No.TCS/Acctts/27/05-06/8669 dated 
16/5/05 on the subject cited above. 

In this connection it is to inform that Director - SSB in exercise of the 
powers vested to him as Head of the Department and in terms of Cabinet 
Sectt:letter No.A-27011/4/86/EA-I1 dated 18.12.87 had declared certain places as 
Category 'B' and 'C' station for the purpose of various concession (other than 
clothing grant) further circulated to all concerned vide this Hqrs Order 
No.30/SSB/A-2/97(17)-4646 dated 1-11-2000 as intimated to all concerned in 
continuation of our order dated 01.11.2000 referred to above, vide above Force HQ 
Order No30/SSB/A-2/97(17) dated 12.12.2000, copy enclosed for ready reference. 
As such the sanction was operative w.e.f. 0 1.11.2000 to 31.10.2003. No ration 
money allowances are admissible to any civilian staff posted in earlier declared 'B' 
& 'C' category stationbeyond3l.l0.2003. 

It is therefore requested to take necessary action at his end to recover the 
excess payment made to all civilian employees posted at Salonibari beyond 
3 1.10.2003 as ration money and stop the claiming of Hardship allowance with 
immediate effect. 

End: - As above. 

Sd/- 
(SUBHASH KUMAR) 

ASSISTANT DIRECTOR (BA-fl) 

To 
The Dy. Inspector General, SSB 
Training Centre, 
SALONIBARI. 

Y~Ilu 
A 
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CENJ'ItAL AUMINISiIIA1IVE TJUJ3UNA I.., d.tJWA 1A1I }I1(:. 	
- / 

Original Application No. 15 of 2005. 

Dole of Oi-der: This, the 4th Day ofJuly,  2005. 

THE IJON'DLE MR. JUSTICE G. SIVAJL'\)AN, VICE ChAIRMAN. 

Shri Bol Bohodiir Sohar, Peon 
S/o Sb, TI! Bahodur Sonor 
O/(.) 111(1 i\rcii (")rçJIinlnnr 
SS13, 13o,nd110 (Arunochol Pradesh). 

Shrl Prod Ip Gotjoi, Chow 
S/oSh.AlulGogoi 
O/o the Area Orgoniser 
SSI3, l3orndilct (A.P.). 

1 	•t. 

3.. 

V ( (ç  - 

iS•1 

 

1. 

 

;,Shrj Rain E3ahodur Sonar, Chow 
S/c. LI. Mon l3ohudur Souor 
O/o the Area Org aniser 
SSB, Bomdilo (A.P.). 

ShrE Khondu, Peon 
S/o LI. Dorjec 
O/o the Area Organlser 
SSB, Boindila (A.P.). 

Shri Gombu MUI, Peon 
LI. Sacho MUI 
O/o the Area Orc;onlser 
S513, Bomdllo (A.11 .). 

Slid R€jen SoIkio, Peon 
S/0 Sh. Torun Soikia 
O/o C.O. l3oleinu under 
A.O. SSB, Bomdilo (A..P.). 

ShrI Hlmondoz Chetry, Peon 
S/0 Sb Sher Bdr. Chei.ry 
C/o A.O. SSB, Bomdjja, (A.P.). 

Sun Koj Tujo, Peon 
S/0 Sb Koj Lcimpong 
O/o C.O. Lumla ut)(Ier 
A.O. SSB, Boindji, (A.!'.). 

Shri AJIL Bdr. fbi, Peon 
S/o LI. DLiori Bin Rai 
Obo SAO Kolnktsuig under 
A.O. SSI3, l3ouidila, (A.P.). 

.10. 	Sit ri Kh and ii SI riJoii I, l'eon 
S/o U. Prctii Norbu Sizijoni 
0/0 SAC) JKnlnkLnnç1 tinder 

lionid Ilu, (A.P.). 



1/ 

Shul Akt.izi Mazumdr, Pcw 
S/a 1-Judo Iun MozuIfld(Ir 
0/0 SAOj(nçj under 
A.Q. SS13, Born dila, (k ) .). 

Shri Chigi:a Tsering G.L. 
S/0 U. Tsering Wungdj 
O/o C.O. Lum'le under 
A.O. SSI3, Bomd lie, (A.P.). 

ShriT. Wanghon), C.L. 
S/o Ton gem 
0/0 C.O. Koluktonçj under 
A.0. SS13, Bomd ito, (A.P.). 

PI 

 

ji 

 

  

 

H 	
17. 

 

 

 

 

H 	
22, 

23. 

Shri Toku Komser, C.L. 
S/a Li. Ttisnr Kninser 
0/0 C.O. Balernu under 
A.0. SSI3, J3o,iid!ju, (A.P.). 

Shri fl.S.Slitjrme Driver 
S/o Li. Mo.hablr Shaz-ma 
0/0 A..0. SSI3, Bomdjia, (A..P.). 

Shri Gopi Slngh, Driver 
S/o Nabo ChondraSingi 
O/o A..0. SSI3, Born duo, (A.P.), 

Shrj V.K.CJiüdhü Asstf- 
S/o Li. Solian Lal Chdh 
0/a A.0. SSI3, J3orndii, (A.P.). 

Slid FI.G.Goswariij UDC 
S/o1.i, Kkl011 Gosviujj 
0/0 A.0. SSI3, Bomd lie, 

Shri T.K.Das,  UDC 
S/a Li. 'l'.1\4.j) ;  
0/a SAC) KoIakUir 	urpcj,r 
A.0. SS13, 1iidjIü (A.P.). 

Sun V. r'JeçjI, 
S/a Sh I'InIl(ioiI Siiigh 
0/a A.Q. SS, f3om dUn, 

Sun L. (i1.Pj, SLQIJ() 
S/o Li. Dh men Chün (1 ru Paul 
O/a A.O. 5513, 1 oin d I In, (A. P.). 

Shri M.MJoshj, DFQ(M) 
S/u Li. 51. PILu1r1l)crJostii 
O/o A.O. 5S13, L3oircJjJti, 

S Ii r I A. ft S a r 1< a, AF 0 (fyI) 
S/oSI1reJ••(jra Cliondro Srkir 



K/ 
0/0 SAOJonçj under 
A.0. SSD, Born dflo, (A.P.). 

24. ShrI G,S.13nk AFO (M) 
5/0 Li. lldhIklül Basak 
0/0 SAO KoIaktn 	under 
A.0. SSB, 136mdjla, (A.P.). 

: 	 25. Shrj B.K.Dcw0, 	FA (M) 
S/u Sb Nirrnuj Ch. Dewon 
0/0 Morshing under 
A.0. SSB, Boindjla, (A.P.). 

26. 
0 

ShrI Suniji Poddor,SFA (M) 

S 

S/0 Li. Sock indra•NoUi Podchr 
O/OC.O.Jang under 
A0. SSB, Bonidjla, (A2.). 

Slid 13.K.I3aldy0 SPA (M) 
Sb 	Sh Sit an Li R8nJotB&dya 

:1 0/0 C.0. Bolemtj tinder 
A.0, SSB, I3oindjl, (A.P,). 

OA\ Shri Subraw I3iSWS, SFA (M) Sb 	Sh Subrish Cli Biswas 
0/0 C.O. Muklo under 

0. SSB, Boind lb 	(NP.). 

 ShnI Subodh Sih, SFA (M) 
S/o Li. Sudlia.risu Slnh 
0/0 C.0.Jari, under 
A60. SSB, l3omdjIa, 

 ShrI B. K. Roy, SPA (M) 
• 0/0 C.0. Mukto under 

A.0. SSB, l3omdlI, (A.P.). 

ShrI A. K. Seal, AFO (I) 
S/o Li. Sudorswi Sej 
A.0. SSB, BOnidibo, (AJ.). 

Shri Nopbu TserIrj PA (T) 
Sb Li. Fthiidli: Marphtj 
0/o A.O. SSI3,J3orndjJa (A.P.). 

Sb ni Prnvjii Cli heinj, S PA (V) 
Sb S Ii Sn roinod lien Cli eeLrj 
O/o C.0. Morshinçj under 

A.0. SSB, Bdjl0 (AP.). 

:34. 	Sun  
S/a Li;, P.D. Luitj 
()/o C.O. Jtitiçj 1I11(1(r 

A.0. Born (ill!), (A_I'.), 

35. 	Sb ri P.K.13OJ1 S FA (V) 

'V 



1 
DI)  

S/t) Lt. l 	i;.wur floroh 
Olo SAOlcincc under 
A.O. Boindilu, (A.P.). 

Sun 	st Mu Ram Thoku r, SFA (V) 
Sb Sit .1Iiro Rum 
Olo SAOJonçj under 
A.O. Bomdila,(kP.). 

Shri M.C.13urmon, SFA (V) 
'1/0 Sb Sadhu Rum Birniun 
O/o C.O. Ku1okton under 
A.O. I3omdiIo, (A.P.). 

313. 	Shri M.iLJ3lss, DFO (1) 
S/o Li. S. M. J31swas 
0/a A.O. SSB, Boindilo, (A.P.). 

Sluij Wuiçjcliuk, AFO (1) 

.2/j\l 	•• 	0/oSAO,SSH 
Tuwuiiçj. 

• --- 	40. SIt. K. Torisinh, SFA (M) 
S/o Sb Suanzasut 
0/o. SAO, SSB, Kolakionçj. 	 . . . . ApplicaitLs. 

By A.dvocat.e$; S/Shri A.K.Roy, S.C.Biswos & Urn nwoponçj. 

- Versus- 

1.Jiiion of Jn(llQ 
Represented by the Secretory 
lIoiiie AI1iilr;, Sou Lb Block 
New Dhl. 

DIrector Getierol, SS13 
B1ockV (East) 
RK.Puroin,Ne Delhi - 110 066. 

Inspector General, SSB 
Frontier Guwhotj 

Udoy Path SJ'.O. 
Zoo Road, Guwo}tuU. 

Arut ()rçj ;tii iser, 	SJ3 
BO1iI(lIlu, IVD: i.3oiiidilo 
1)1st;: W/Knmciiçj (A.P.). 

 

fly W. M. U. Ahind,  

4 
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Ministry of Home J\f fairs, Govern ient of lndio. The opplicnn t; 'ire 
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station' under the Goverjinie- order dated 18.12.1987 
(A000xure..A) 
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I';)uu Ci an L'2 Ii 	1110(1 f 	wrjUin  
wriL-foji 	3terlieriL it: is sUited that the hardship (i11wn 	i; 
only for LI period oh' three y ears and t.  her(Jore eXcess pnylneni; IJItuI 
litis Lu be recoveu'eul ui; directe(I in A)I))q.Xt)ii 	C (111(1 Ii ord' j  ;. 

Mr. A. K. Roy, ieurn((l (:011 nsel for the njplHiit I 	;u hiIk 
hint the exco;s Ioym(m 	

mode is not on occoutit, of iitiy 
lnisrepresex]taLjoui on the part of the oppljcor 	and thot it W0 only 
due to the lopses on the pert of the respondents Counsel submits 

that 
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recoverjn9 the overpoy11ents ha010 relied 
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of the Suprem Con rL and the lriI)u n Olin Support. 

Mr. M. U. AlIme(1, lenrrI,(i AddJ. C. C. 
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(3 10 vQrious StOtlOfis 05 Cat ego y B and C 1otlonç lncludinçj flomd lb 1,, 
Various COflCCSSIOI 

w.e.f. 1.11.2000 but Uie same was only opernljv 

for a pociflc period of three ycors upto 31i 0.2003 Os per Fl IQ order 
d0 .i 2 ..i 2.2000 Stoudjiw counsel further sul)n,ILS Lhol, the ration 

money was paid to the 
Q IT'"nts beyond 31.10.2003 by mk1ak0 and 

therefore the 
responde[l are perfecUy justified in recoverinçj the 

CXCCSS paymcjr, Ls from the uppllca,m Ls. 
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that ration mnon 	
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I ( I'll of Lhe view that 1-he res,onder,ts firo not, .iustifie(I 
in seekj0 to recover the excess 
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Is supportod by tho decision of the CM' JuipLir 
Beach in Nothl Ii vs. Union of IndIa & Others 1997 (1)(CA'l) 3133 
wim ichi d eclsioji Is based on the I 

ecjSJ(flJ (f limo 5mm p rermi e Coii it im 
Snhlil) 	vs. 	

of Horyami0 and Others, 1995 SCC (Us) 240 and 
in Stat0 ofOrissri and' dOmers vs. ACIWOIL Clmnr(x) Ml1iri thy nnd 
OUlers, 

1995 
SOC (JS) 522. In the circumstances whjio 

uplIol(I inj the orders a Anniexure s  C. 
 arid D in re9ard to dlsconUnuu,irpi.t&,j 
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recovertiiçj Ully (UflOUfl L from (JIG UPPlICorttoward' exce;s puyIncji L 

of ration money paid. However, If any nmounL Is recovered from the 

üpp!IflLS prior to this order, the sonic need not be refunde(j to theiri. 
The Original Apph!cau011 is disposed of as above. In the 

Circuinstancos there will be no order ar. to osL. 

' 	1)\>\ 

• 'L'1 	f) I 

\ 	•4. 

	

S 	 / 

......... 

• 0: 

•T('E 
ft hcN 

( 	 : 

F 	..• 	I 	•3 

to 	j  

ELI 


